FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017)
For the Attention of the Stakeholders of EVORISE LIMITED (Under Voluntary Liquidation)

RELEVANT PARTICULARS
Name of Corporate Person EVORISE LIMITED
Date of Incorporation of Corporate Person 08" December 2004

Authority under which
incorporated / registered

corporate  person is

Registrar of Companies, Delhi

Corporate Identity No. / Limited Liability Identity No.
of corporate person

CIN - U72300HR2004PLC083875

Address of the registered office and principal office
(if any) of corporate person

C-3, C-944, Block-C, Sushant Lok Phase-I, Sector-43 , Basai
Road, Haryana, India - 122001.

and the Registration Number of the Liquidator

Liquidation Commencement Date of Corporate | 11'" May 2026
Person
Name, Address, Email Address, Telephone Number | Rahul Jindal

Designated Director

M/s IRR Insolvency Professionals Private Limited

Address: 6772/2, Dev Nagar, DB Gupta Road, Karol Bagh,
Delhi-110005

Reg No.- IBBI Registration No. - IBBI/IPE-0001/IPA-1/2025-
26/ 50096

E-mail Id: evorisevlig@gmail.com,
irrinsolvencyprofessional@gmail.com

Last Date for Submission of Claims

10" June 2026

Notice is hereby given that the Evorise Limited has commenced voluntary liquidation on 11" May 2026.

The stakeholders of Evorise Limited are hereby called upon to submit a proof of their claims, on or before 10™ June
2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit
the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Rahul Jindal

Designated Director

M/s IRR Insolvency Professionals Private Limited
Voluntary Liquidator

In the matter of Evorise Limited

Reg No.- IBBI Registration No. - IBBI/IPE-0001/IPA-1/2025-26/ 50096

(AFA valid till 30.06.2026)

Date: 13.05.2026
Place: Delhi
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Moneywise Financial Services Pvt. Lid.
www.smcfinance.com (Company ! MWFSPL)

O fance

Reg Office: 11-68, Shanti Chambers, Pusa Road, New Dethi = 110005 |
CIM : U51909DL1996PTC 1535682

The borrowers, in specific and public in general, are hereby notified that the
public auction of the gold omaments pledged in the below accounts who have
defaulted in payment of the due amount or have faited fo provide the required
margin, despite repeated being notified by registered letters, is proposed to
be conducted al the registered office of Company on 28th May' 26 from 11
AM onwards. Change in venue and date of auction, if any, will be displayed at
the auction centre. Unauctioned Items shall be auctioned on subsequent
working days after displaying the details on Company website
(www.smchinance.com) or auction centre. Please read the complete lerms
and conditions ("T&C") pertaining to this public auction, by checking the
following weblink  hitps:iwww.smcfinance.com/gold-loan.php

List of Pledges: Branch Name: Loan account numbers-Chanderiok Branch
- GLOZ600910, GLD2656454, GLO2626165, GLD2638491, GLDZ622828,
GLO2652533, GLDZ2670528, GLD2654145, Mubarakpur Branch -
GLD2670882, GLD2607727, Palam Colony - GLD26939438, GLD2659346,
Vishwas Nagar Branch - GLDZ658587, GLD2664717, GLD26B663E,
GLD2626695, GLD2643423, GLD2648031, Rohini Sec-16 - GLD2654539,
GLD2628786, GLDZ631898, GLD2693715, GLD2655026, GLDZ608T52Z,
Maujpur Branch - GLD2699425, GLD2606584, GLD2684578,
GLD2654932, GLD26645972, The bidders are reguested to submit the tender
form and deposit earnest money deposit of ¥ 50,000/ by way of
RTGS/NEFT/MPS/DD. This amount is refundable in the event of an
unsuccessiul bid. The bidders must carry their valid PAN Card / 1D Card and
authority letter at the auction venue. For details contact(M: T0260004286)
Place: Delhi Authorized Officer
Date: 13-05-2026 Moneywise Financial Services Pyt Lid,

GOLD AUCTION NOTICE

FUR THE ATTENTION [ L]
EVORISE LIMITED (UNDER VOLUNTARY LIGQUIDATION)
RELEVANT PARTICULARS

EVORISE LIMITED

T S P S e S—

06" Decemies 2004

1\ Mame of Corporata Persan

e s e A A

[Person

3 | Autharity under which corporate person
{is incorporated | registared

& (Corporate [dentity M, ¢ Limifed Liabil#y
| Idardily o, of conporate persan

& | Arkdress af Tha registered affice and
(orincinad office (if any ) of comorats
{person

i |Liuidaton Commancement Date of
LCarparaie Parson

y ?I'-’arnE. Addrass, Email Address,
| Telaphone Mumber and the Registratlon

| Mumber of the Liguidatar

Fegsirar of Comparées, Dehi

G - UT2500HR004PLCOBIETS

C-3, C-844 Block-C. Sushant Lok Phased, Sachor-
43, Basai Boad, Harvana, India - 122001

11" May 2026

Rabwl Jindal

Duasignated Director

Wiz IRR Insolvency Professionats Privabe Limited
Address BT72Z, Dev Magar, DB Gupla Road,
Karal Bagh, Dethi-110005

Reg Mo~ BBl Registration Mo. -
IBBINPE-ODD11PA-11 2025-28! 5005

E-mall Id; evorsedig@amall.cam,
imingolvencyprofassional@gmail com

& |Lasl Date for Submission of Claims 107 June 2026

Motice bs hersby given that the Evarlse Limited has commancad valuntary liguidabion
on 11th kay 20246,

The stexeholders of Evonse Limied are ey called upon to submal a proof of their
claims, on ar Bafore 10eh Juma Z028, o the liquidator al the address menfionsd
Againsl em T

The financial craditors shall submit their prool of cladma by electroms means caly. All
other stekeholdars may submit the proof of clasms in parscn, by post of by elactronic

MAaans
Submission of false ormisleading proofs of claim shal atiract penalbes

Sl

Rahul Jindal

Deslgnated Director

M5 IRR Insphvency Professionals Private Limited

Woluntary Liguidator

i the matter of Evarise Limited

Rig Mo.- IBBE Reglatration No. - IBEIAPE-Q001MRA-1/ 2025-26/ 50096
(el viadial tl 30.0:6. 2026

Date: 13.05. 2026
Place: Delhi

i PUBLIC NOTICE

(My client Bathir Singh Sfo
(Kishan Singh Rio House Mo-
{1340 Shakur Basti, Rani Bagh,
|Delhi-110034, have disowned
jand debarred his son Jagjt
|Singh from all his moveable
[and immovable properties &
assels, If anybody dealing with
(him shall be doing so at has/
herftheir own risk, cosl &
[respansibility. My clant will not
[be responsibie In any manner
whatsoavar,

Dalbir Singh, Advocate
_ Enrl. No. Di875/2022)

Classifieds

PERSONAL

I, Amrit Kumari Khanna, wife
of Late Lt. Col. Ravinder
Kumar Khanna, resident of 5-
6 Shanti Farm House,
Shahurpur Chandan Hulla,
Fatehpur Beri, South Delhi-
110074, declare that | have
changed my name from
Amrita Kumari Khanna to
Amrit Kumari Khanna. _m:ntﬂg‘_;-
Henceforth, | shall be known My Clent Kiran Bagga Wio Krishan Gopa]
as Amrit Kumari Khanna for Eagga Rio 24/534, Thind Flaor, Tiiak Nagar

all future purposes. HMoaw Delhi-110018, hes severad hen
redationg from her san Yarn Bagos,|
0040853909-1

Opughter-in-Law Jyoti Bagga and Grand)
p Oaughter Lavanya Bagga Cio Wasin|
My Father Correqt name is 5~=1:|!;-'== dihikah : mtariﬂ e
SULEKH CHAND insteadof . moveehie and immaveabla proparties and]
SULEK CHAND, wrongly writ- ishal nat be responsible for heiracts, deeds;
ten in some documents,l, Raj
Kumar S/0-SULEKH CHAND

& Ihings dune by Varan, Bagga, Jyuﬂii
Bagga and Lavanya Baggs in past, present
R/0-X-2-A, DDA-Flats New-
Ranjeet Nagar Delhi-8

and Nudure, Arvani who deads with fheen shaly
0040854011-8

iy i i their ovwen oost & sk and my sboves

client will el he heid resporsible of theln

acis. haroafter, Shiv Dakt Airi -!-!n:'an-l:ah."|5
I,LMOHD SHADAN-S/0-NAZAR SR-l, Dt Cenire, Janskpn, Mew Dethi;
MOHAMMAD,R/0-H.N-59 Nai-
Basti Near-Makki Masjid
Okhla Jamia-Nagar,South
Delhi-110025,declare that
name of mine and my Father
and my mother has been
wrongly written as Md
Shadan and Nazre Md and
Johra Batool in my class-10th
marksheet cum certificate
educational documents.The
actual name of mine and my
Father and my mother are
Mohd Shadan and Nazar
Mohammad and Batool ,
Which may be amended
accordingly.

Tobe Known to 2l fatmy client Mr. San|ay)
Kumar Passi and Mr. Raj Kumar Passi
a0 Late Shi Dharam B Passi R G5B |
T2, Janakpuri. Mew Dabni cwner of CES-T2
Wanakpuri, Mew Dethi, vide File nof
FAB(450)TD/LABIH The original
Conveyance Deed & other relatad
documenis gl hawve been (pst An FIR b
1 ettect nas bean Bdged in Polkce Siakon
Crime Branch, Delhi, on dated 1032026
vido LR Mo 168172020, Any parsonfs)
clawning any nanl, interssl, hading sy
obpection or found in passassion of crignal
documenks. may wite'coniach wilh abowe
named paken & above addressiahnn
Mo SEGAR4EER], B9 148219 within 15days
from the dale of publicalionof i notice, |

0040854005-11

I, Shanti W/o Goma R/o C-129,
JJ Colony Raghubir nagar,
Delhi-110027 do hereby
declare that Shanti & Chothi
are the same for all future

PUBLIC NOTIGE

My CReml Wi Saniey Bumar 8o Shil P Singh
R Howss noc248E Sraet Mo 2 Ragho Fac
Purg-2, Ganchi Wagee Oelnl hawa Losh B0
Ongins! Buiger Buyer Agreement; &md
Ongemal Passession (etier, which was
Execulrsd By W5 K. Weord Estale Pyl L. in
Taguir & M. Sangrg-Sanph S5 Shei P Sings &

purposes M= Sartn Singh Wyo Shi Sasjay Singh, in
Faspact 08 Froparty La, Bt 0 C-T07, en Tih
0040853906-1 Aper, Towsai=4, In RO GRIGHT St @
VEape- Koo Hapar Ag Magar Extensions,
marzbat UL n This Aegand inlormation
Farparl Go Mo, 4337014 Dedhi Palice LA Mo
2EEE0R 2000 Daed 0705 026 His fleeaty
PROPERTY FOR SALE Besan Figd, Ky Chart Shi| o0 B Basposslie
Fur Thea Sedd Documenis b Amy Manner A Sy
Foinl o1 Time |f-Any Person
CarpreatienHenk the. Has Ary Caim to Woed
The Apaw Sl Aclevast Proerty, The Same
y\Y/:\|W:\:1K 3 Should Ba Lodped jo Me And Ao 'Wath Tee
aberie Bated Branch of S8 HLC-Arya Nagar
FOR LONG CEazehisd, Within 13 Daya From The Daw of
Trig Publicakon Posl Exgiretion of Which
LEASE /| SALE Ay Cm, Rignt, THK. Infiesst Or dbaction, B
. Fasrztid ol Rarsasd Hhal Ba Traaied 55 Ml
Entlre F|00I’ Plate 30,000 .mﬁit-“mn ',:i:jli-l: |.-:?m; ,:,_-.l,l:l::m
sq.ft., Super with 30 car oo,
. | ! t tEa v,
parkmg at Assotech Eajagin Ghatlabad U2 | M. Mo, S30960 044,

Business Cresterra IT
Park, Sector 135, Noida.
Ready to move, plug & play.
Available from 1st June,
2026. Presently occupied by

US Multinational.

Contact
K.S. Gupte:
8779518297 / 9820366129,
S.R. Godbole : 9823112308

PUBLIC NOTICE

It iz Motified that, 1 Santoshi
Wio Sh. Sanjay Kumar, Rio
House Mo 32-C, Gali Mo, 1,
Govindpuri, Kalkaji, South
Delhi, Dehi-110013, declare
that the date of birth of my
minor daughter {(Ishani)
has beern wmongly written
as 05.01.2012 in the schood
records. Whereas the aclual
date of birth my daughter
{Ishani) is 01.07.2010
which may be amended
accordingly.

“"IMPORTANT™

Form No. INC-26
[[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]

Before the Central Government
Regional Director, Northern Region - |, Delhi

Inthe matter of sub-section (4) of Section 13 of Companies Act, 2013 and clause (a) of sub-
rule (5) of rule 30 of Companies(Incorporation) Rules,2014

AND
Inthe matter of SPS Green Enviro Private Limited having its Registered office at 123-127,
1% Floor, Durga Tower, RDC, Ghaziabad - 201001, Uttar Pradesh
[CIN:U35200UP2026PTC240565) .. Petitioner

Notice is hereby given to the General Public that the Company proposes to make Application
to the Central Government under Section 13 of the Companies Act, 2013 seeking confirmation
of alteration of Clause Il of the Memorandum of Association of the Company in terms of the
special resolution passed at the Extra Ordinary General Meeting held on Monday, 20" April,
2026 to enable the Company to change its Registered Office from, "Ghaziabad in State of
Uttar Pradesh" to "Gurgaon in State of Haryana".

Any person whose interest is likely to be affected by the proposed change of the registered
office of the Company may deliver either on the MCA-21 portal (www.mca.gov.in) by
filing investor complaint form or cause to be delivered or send by registered post of his/
her objections supported by an affidavit stating the nature of his/her interest and grounds of
opposition to the Regional Director, Northern Region - I, B-2 Wing, 2" Floor, Pt. Deendayal
Antyodaya Bhawan, 2nd floor, CGO Complex, New Delhi - 110003 within fourteen days from
the date of publication of this notice with a copy to the applicant company at its Registered
office at the address mentioned below:

"123-127, 1st Floor, Durga Tower, RDC, Ghaziabad-201001, Uttar Pradesh"

For and on behalf of the Applicant
For SPS Green Enviro Private Limited

Sourav Agarwal

(Director)

DIN: 03594614

Address - House No. 1103, 11" Floor, Tower-H,
Imperia Esfera, Sector- 37C, Sadar Bazar,
Gurgaon, Haryana - 122001

Date: 09.05.2026
Place: Ghaziabad

Notice of Loss of Share Gertificate

UNIT: GE VERNOVA T&D INDIA LIMITED
Reaislered Office: A-18, First Floor, FIEE Complex, Okhla Industrial Area,
Mew Delhi, Delhi-110020, Ph: 01141670660.
_ Email: secretarial.compliance@gevernova.com
NOTICE is heraby given that the certificate in respect of below mentioned aquity
shares of the Company Rave been lost / misplaced/stolen and legal helr of holder
of the said shares El||]1|:I|.=-E“|j to the Company to issue of duplicate share certificate in
lieu of the original Share Certificate.

Form no INC-26
[Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014]
Before the Central Government
Northern Region Directorate |
MINISTRY OF CORPORATE AFFAIRS
B-2 Wing, 2nd Floor, Pt. Deendayal
Antyodaya Bhawan, CGO Complex,
New Delhi — 110003
In the matter of sub-section (4) of section
13 Companies Act, 2013 and clause (a)
of sub-rule (5) of rule 30 of the
Companies (Inco?ﬁgtion) Rules, 2014

In the matter of RECROSOFT
TECHNOLOGIES PRIVATE LIMITED
having its registered office at
6/153,52 Media Enclave, Vaishali,
Ghaziabad, Uttar Pradesh, India, 201010
CIN: U72300UP2012PTC052902

... Applicant Company
Notice is hereby given to the General Public
that the Company proposes to make an
application to the Regional Director, Delhi,
Northern Region Directorate I, under
Section 13 of the Companies Act, 2013,
seeking confirmation of alteration of the
Memorandum of Association of the
Company in terms of the Special Resolution
passed at the Extraordinary General
Meeting held on 10" April, 2026 to enable
the company to shift its Registered Office
from “The State of Uttar Pradesh” to “The
State of Karnataka” within the jurisdiction
of Registrar of Companies, Bangalore.
Any person whose interest is likely to be
affected by the proposed change of the
Registered Office of the Company may
deliver either on the MCA-21 portal
(www.mca.gov.in) by filing Investor
Complaint form or cause to be delivered or
send by registered post of his/her objections
supported by an affidavit stating the nature
of his/her interest and grounds of opposition
to the Regional Director, Delhi, Northern
Region Directorate I, New Delhi, at the
address B-2 Wing, 2nd Floor, Pt. Deendayal
Antyodaya Bhawan, CGO Complex, New
Delhi — 110003, within Fourteen days from
the date of publication of this notice with a
copy to the petitioner company at its
registered office at the address mentioned
above.
For and on behalf of the applicant
RECROSOFT TECHNOLOGIES
PRIVATE LIMITED
Sd/-
SUCHITA RASTOGI
Director
DIN: 03490340

Date: 13.05.2026
Place: Ghaziabad

Folio No. Share No.of | Distinctive | Distinctive | Name of
Cerlificale Mo.| Shares | No. From Wo.To |Registerd Holder
03197762 251879 200 1132776 | 7132975 | M J SHETTY

Any person, who has a claim In respect of the said shares, should lodge such
claim with the Company at its Registered Office within 15 days from pubdication of
this notice, failimg which the Company. will procesd to issue duplicate share
certificates without further intimation

PRAKASHA KARKALA

Mangaluru 12.05.2026

A

Retall Lending and Payment Graup (Lo
Oifices/Branch) Axis Hou

v

EOriGge Ahma AL
Corrigendum to Adverlisement Notification
Mo. 08 May 2026, In TE:E-EETH. ta the Mr.
Wineet Prakash & Mrs. Shalinl Prakash
This In reference te the Awction Molice
ublished in the newspaper  Finamcial
E:I.-pl‘-E!-: in English & Jansatta |m Hindl dated
08.05.2026 in respect to Auction Motice, the
correct name of the Auction pariner/provider
[5 MSs. ValueTrust Capital Services Privale
Limited at their web portsl https i Bidleal in
ingtead of M/ 01 Indsa Private Limited at thedr

web portal pips:feww benkeguctions com.
The auction will ke conducted oaline through
the BHank'z approved service phovider Mis.
WalueTrust Capital Services Private Limited
al heir web portal bitps:BidDeal.in

The rest of the terms and conditions of the
publication of the Auction Notice dated
08.05.2026 ramain the sama,

Date: 13.05. 2026 Sdi-, Authorized Officer,
Place: Moida fxis Bank Ltd.

HINDUJA HOUSING FINARCE LISHTED

Regitiemd Oice Mo, 167-162, 2nd Fioor
Rena Salg Saidspel, Chessai-S00015
Confact Wo.: RLM - Hasmuddin Raza - B46EE9E2 02
| REM - Harish Yadaw - TO&0411785; CLM - Azvi-
SA39040587 | CRM - Lali Panwar - SRIT0O0044
PUBLIC KOTICE OF PHYSICAL POSSESSION
{OF IMMOVABLE PROPERTY
To, 1. Mr Marender Kumar. Borrowar 2 Mre.
Kamiazsh K. Co-Borrewer Housa Mo-2 Wilage
Shaymnagar, Defhi Road Hapur, Prest Vikar
{Urban, Hapar, Uttar Pradesh, india - 245101,
LAN Ho. GH/HPR/HAPUADDDOOR2] &
BH/HPRHAPU/ADOBOO0T 66
Whereas vide Order daled 02.04 2026 passed
by Chiel Judicial Magistrate Districl Court,
Hapur, Uitar Pradesh, the physical possession
ol the property being All that piece and parcel
ol e A FREEHOLD RESIDEMTIAL HOUSE
AREA 335.50 50. YDS: (280.61 50, MTRS.),
PART OF EHASAA WOD.236 VILLAGE
SHYAMMNAGAR, PARGNA & TEHSIL & DISTRICT]
HAPUR (U.F) BOUNDED BY: EAST:- LAND OF
MAREHDER WEST- ROAD 15 FEET WIDE
MORTH:-ROAD 15 FEET WIDE S0UTH:- HOUSE
OMPRAKASH. has been taken ower by M's
Himduja Housimg Finance Lid. on 11 052026,
The borrowers in particslar and b public in geseral
are harahy caufioned mol to deal with Ehe proparty
and any dealings with the praperty will be subject io
the chasge of Mi's Himdufa Housing Firance Lid.

Pata | 13057026 Place: Hape
Authonsed DHicar- HINDLES HOUSIRG FIRANGE LIMITED

NAGAR

PLACE : HARI
9811555181, 43751196

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

KINGWAY CAMP

(PRASHANT VIHAR) :

PUBLIC NOTICE

Know All Men that my client ASHA
ARORA W/o Late Harbhagwan Arora R/O
83-C, Pocket A, Mayur Vihar Phase-2,
Delhi-91 have severed all relations with her
son (1) SANDEEP ARORA, residing at
83-C, Pocket A, Mayur Vihar Phase-2,
Delhi-91 (owned by my clent) and his wife
(2) MEENU ARORA residing at E-323,
2nd Floor, East Vinod Nagar, Delhi-91
(owned by my client); due to continuous
strife between themselves & with my client

and lack of any reconciliatory approach

from them. My client Disown/Disentitle her

son SANDEEP ARORA and his wife from

all her Movable/Immovable Properties. My

Client shall henceforth not be liable for any

Acts, Deeds and Things of her Son and his
wife.

Sd/-

V.K. DAWAR

Advocate

71-A, POCKET A,

MAYUR VIHAR PHASE II,

DELHI-110091

{xeneral
oy chand &, Arun Kuirsar s i ownar
ol Flot hn. 8E-210, agmaasuring 125
s mibrs, sifuated in-fhe resadential
codony known gs Avandlks, in villaga
Mehrauli, Harsaon, Rampar, Pargana

b |5 mensdy loerned et

Cagng, Fehell & District Ghazabsd,
WP The orginal Alotment Letter
El“‘ul L'-?EI].:'-'.TJI'H ] éax'{l{.-r nJ r.-!'k
dlbenr Rai Tahpem 15 Jana

Taheem and General Povwerof Aliorney BALAJ |
calad 24.01. 2006 exscuted by M
Halbesr Hal Taheem & Mrs Janak
Taheem i favour of Sh. Pyara Lal in
respect of the sloresail propery haya
been lost/missing and ara. nal
traceabie, an FIRMNGH @ this regard
bz already been lodged . with LLF.
Foiige, IT any person Tings the
aforesaid documants or has amy
chjection/clam in respect of the said
proparbe'documents, hafsheihey may
coatact the undersigned immedatel
Ay nerson deadng with or 2csing upon
the afgresand docemenis/progesiy
shall do 5o & hesfher owm rsk, cost
And COrSAQUENCES Ungersigned)-
fiohit Kamar, Advocale

Chamber Mo. 5. Ground Floas,

Aokini Gowrt, Delhi-110085

TIRUPATI

#
i i dmiiicm EXPRESS

lassifieds

FROM AKYTHING TD EVERYTHING.

WEST

JANAKPURI : TRIMURTI ADVERTISERS, Ph.: 9810234206,
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS-
ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM-
PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph.:
9310333777, 9211333777, 9810883377, NEW MOTI

:  MITTAL ADVERTISING, Ph.:
9810538183, 9555945923, MOTI NAGAR : UMA ADVER-
TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.: 9810401352, 9015907873, 9268796133

CENTRAL

CHANDNI CHOWK : RAMNIWAS ADVERTISING & MARKET-
ING, Ph.: 9810145272, 23912577, 23928577, CONNAUGHT
: OM ADVERTISING COMPANY Ph.:

NORTH

TIS HAZARI COURT : SAI ADVERTISING, Ph.: 9811117748

:  SHAGUN ADVERTISING, Ph.:
9818505505, 27458589, PATEL CHEST (OPP. MORRIS
NAGAR POLICE STATION) : MAHAN ADVERTISING & MAR-
KETING, Ph.: 9350304609, 7042590693, PITAMPURA
PAAVAN ADVERTISER Ph.:
9311564460, 9311288839, 47057929

SOUTH

CHATTARPUR : A & M MEDIA ADVERTISING, Ph.:
9811602901, 65181100, 26301008, KALKAJI : ADWIN
ADVERTISING, Ph.: 9811111825, 41605556, 26462690,
MALVIYA NAGAR : POOJA ADVERTISING & MARKETING
SERVICE, Ph.: 9891081700, 24331091, 46568866, YUSUF
SARAI : TANEJA ADVERTISEMENT & MARKETING Ph.:
9810843218, 26561814, 26510090

FARIDABAD (NEELAM FLYOVER) : AID TIME (INDIA)
ADVERTISING, Ph.: 9811195834, 0129-2412798, 2434654,
FARIDABAD (NIT, KALYAN SINGH CHOWK) : PULSE
ADVERTISING, Ph.: 9818078183, 9811502088, 0129-
4166498, FARIDABAD : SURAJ ADVERTISING & MARKET-
ING, Ph.: 9810680954, 9953526681, GURGAON : SAMBOD-
HI MEDIA PVT. LTD., Ph.: 0124-4065447, 9711277174,
9910633399, GURGAON : AD MEDIA ADVERTISING & PR,
Ph.: 9873804580, NOIDA (SEC. 29) : RDX ADVERTISING,
Ph.: 9899268321, 0120-4315917, NOIDA (SEC. 65) : SRI
SAI MEDIA, Ph.: 0120-4216117, NOIDA (SEC. 58) : JAI
LAKSHMI ADVERTISERS, Ph.: 9873807457, 9911911719
GHAZIABAD (HAPUR ROAD TIRAHA, NR GURUDWARA) :
ADVERTISING & MARKETING,
Ph.: 9818373200, 8130640000, 0120-4561000

EDUCATION (IAS & PMT ACADEMIES)

FRIENDS PUBLICITY SERVICE 23287653, 23276901, 9212008155

For CAD enquiries please contact :
ROHIT JOSHI 9818505947, ABHINAV GUPTA 9910035901

CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express
Group’s authorised Classified Ad Depots
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INDO COTSPIN LIMITED
Regd. Office: 7B K.M. Mite Stone, NH-44, G.T. Road | Village: Jhattipur OppCD-Jhattipur, Panipal-122103 Haryana (India}
CIM: L1711 THRTS25PLC032547 | EMAIL ID; infof@indocotspin.com , BE06034870

STATEMENT OF UNAUDITED STANDALONE FINANCIAL RESULTS FOR THE QUARTER ENDED 31°" MARCH 2026

(Rs.In Lakhs)

(www.indocotspin.com)
May 2026

Date; 12-05-2026
Place: Haryana

DR {0
e

(=]

il. |Particulars Current/ | Year ended | Corresponding
Ha. Quarter figures 3 months
Year ending ended in the
previous year
31/03/2026 | 31/03/2026 | 31/03/2025
1. |Total Income from Dperations 596,70  24671.B5 2528.42
2. | Met Profit / [Lass) for the period (betare Tax, Exceptional and/or Extraardinary items) -2.??'; 1.14 56.08
a. | Net Profit £ {Losz) for the period before ta [after Exceptional and/ar Extracedinary items) -2.171 1.14 56,08
A | ket Profit / [Loszs) for the period after tax {after Excentional and)or Extraordinary ilems) 284 | -0.87 40.05
5 | Tatal Comprekensive incame for the periad [Comprising Prafit / {Loss) for the period {aHer 0 [
tax] and Other Comprehensive Incoms (after Ia:uc]ll:I :
6. | Equity Share Capital (Face Value Rs, 10- each) 714.08 | 714.08 714.08
7. [ Reserves {excluding Revaluation Reserve) as shown In the Audited Balance Sheat of the -2.84 | -0.87 40.05
pIEicUs: year
8. |Earnangs Per Shase [of Bs. 10/ 2ach] {far continisng and descontinued aperations) - 0.00| 0.00 0.58
1. Basic: '
2. alutesd
Hotes:

1. The above is an exfract of the detailed format of quarterly/annual financial resufls filed with the stock exchange under
Reqgulation 33 of the SEBI (Listing and Gther Disclosure Requirerments) Requiations, 2015, The full format of the quarterly & year
o date financial resulis are available on the Sfock Exchange website (www.bseindia.com) and the company’s website

2. The above resulls were reviewed by the Audit Committes and approved by the Board of Directors &t s mesting keld on 121

For and on behalf of
Indo Gotspin Limited

Sdf-
Bal Kizshan Aggarwal
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AEGD, OFFICE : 3 ot Aelriksh Bhawan, 22 K. Mg, New Deti 10041, PH - 41-250871 . 24351

70, L6414, Websti: wanpebicusing con

BRANCH ADDRESS: Ground Floor, D-2, Sector - 3, Noida (U.P.) - 201301

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

roles,

Whereas the undarsionad baing the Author=ed Cificar of the PNE Housing Finance Lid, urder the Securdissfion and Reconsiruction of Financial
Aszels & incompliancs of Rule 301} of Enforcement of Secunity InterestAct, 2002, and in exercse of powers conferred under section 13012) read with
Rula 1 of the Sacunly Inleras! (Enforcament) Rulas 2008, ssued demand nolicels on tha dale menfioned agamst each account calling upon the
respective bomowests fo repay the amount as menfioned aganst each account within 60 days from the date of notice[s ) date of receipt of the sak

The: boerowen's having Falled to repay [he amount, nofice i hereby given to he bomowen's and 1he peblic in general that the undersigned has taken
passession af he prapertyfies described harain balow In exercigs powers conferad on kimdhar under Section 13(4) of the said Act read with Fula 8 of
the said Rules on the dates menboned against each accaunt

The borroman's in paricular and tha pubie in general i henaby caulicnad nod ko deal wilh tha propariyfias and amy dealing wilh the progartyas will ba
subject o the charge of PNE Housing Finance Lid,, for the amount and interest thereon as perloan agreement. The borrowers” atention is invited
to provisions of Sub-section [B) of Saction13 of the Act, in respect of ime available, to redeam the secured assals,

'PLACE:- NOIDA, DATE - 12-05-2026

Loan Mame of the Damand Ao Date of Deseription Of The
Account Barrower!Co- Muties Qutstanding Passession Proparty Mortgaged
He. BorrowerGuarantar Dabe Taken
HOWMNOI | Mr. Sanjeev Kumar |11.02.2026 | Rs. 358141856 (Rupees | 07-05-2026 | Linit No - 26164, 26t Floar, Tower 95, Marvela,
118/602650 | Chauhan & Thirty Five lakn Eighty One - | (Symbalic) | Mahagun Mywoods, Plot Mo GH-04, Sec-16C,
B.O.:  |Mrs. Rama Chauhan heusand Four Aundred Greater Noida West, Uttar Pradesh - 201310
Noida Eighteen & Fifty Six Paiza Oaly)

AUTHORIZED OFFICER, PNE HOUSING FINANCE LTD. |

A VASTU HOUSING FINANCE CORPORATION LTD
VASTUE

HOUSIMG FINANCE

interest thereon, costs etc.

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,

Sewri (West), Mumbai 400015. Maharashtra.

CIN No.: U65922MH2005PLC272501

POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under
section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers
mentioned herein below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise
of powers conferred on me under Section 13(4) of the said Act read with Rule 8 of the said rules on the date mentioned below. The
borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and

Sheetal .(Co Borrower),

MLP000000225138

Rs. 805727/- as on

Sohan La (Co Borrower) 17/Feb/26
MLP000000200637
2 | Gangaram . (Borrower), |  20/Feb/26
Snap .(Co Borrower), Soran| Rs. 556517/- as on
(Co Borrower) 19/Feb/26

SN| Name of Borrower, Date & Amount of Description of Property Date & Type of
Co-Borrower and LAN No.| Demand Notice Possession
1 Ajay Kant (Borrower), 17/Feb/26 House No. 38, Part Of Khasra No. 468, Area Measuring 52.08 Symbolic

Sq. Yards, le. 43.55 Sq. Meters, Situated At Mauza-|Possession Taken

Goverdhan Bhramdhan, Inside Indra Colony, Tehsil Goverdhan
District Mathura, Uttar Pradesh, 281502 Boundaries As
Follows: North — Property Of Charan Singh South — Gali 4 Ft
East—Property Of Girraj Saran West—Rasta 16 Ft

House, Area Measuring East-56 Feet, West-56 Feet, North-20

07/05/2026

Symbolic

Feet, South-20 Feet, Total Area 124.44 Sq. Yards., i.e. 104.05{Possession Taken

Sq. Mtrs., Situated At Khasra no. 358 Mauja Majhoi bangar
Tehsil Chhata District Mathura.; Boundaries as follows: North —
20 Ftwide plot Ramanlal South — 20 Ft wide plot kadu East - 56
Ft wide road less than 6 mtr West — 56 Ft wide road less than 6

mt

07/05/2026

Date : 12.05.2026

Place : Mathura

Authorised officer

Vastu Housing Finance Corporation Ltd

POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED

CIN: U67100MH2007PLC174759

Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

APPENDIX IV [rule-8(1)] POSSESSION NOTICE (for Inmovable property)
Whereas, the Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice as mentioned below calling upon the borrower(s) to repay the amount mentioned in the notice
within 60 days from-the date of receipt of the said notice.
Thereafter, Assignor mentioned herein, has assigned the financial assets to Edelweiss Asset Reconstruction Company Limited also as its
own/acting in its capacity as trustee of Trust mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agreements, under
Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, title and interests of Assignor with respect to
the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed
by the Borrower and EARC exercises all its rights as the secured creditor.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being the
Authorised Officer of Edelweiss Asset Reconstruction Company Limited has taken possession of the property described herein below in exer-
cise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on
the date mentioned against each property.

DESCRIPTION OF THE PROPERTY: All That Piece An

SI| Nameof | Name of Loan Account Borrower Name & Amount & Date of |Possession
No! Assignor Trust Number Co-Borrower(s) Name Date of Demand Notice | Possession| Status
HDB Financiall EARC Arabinda Bag (Borrower), | Rs. 22,53,590.72/- (Rupees Twenty Physical
Service Trust SC 1409517 Sushma Bag and Two lakh Fifty Three Thousand Five| 11-05-2026 P osgessi on
Limited -410 Dinobandhu Bag Hundred Ninety and Seventy Two
(Co-Borrowers) Paise Only) & 12.10.2021

d Parcel Of Property / Property A Commercial Shop At First Floor Without Roof Rights
Private No: 7, Part Of House No: 15 To 18 At Present No: 7 Area 7.80 Sq. Mt Or 9.33 Sq. Yd Situated At Kagazi Bazar, Meerut City, Uttar Pradesh
Bouded By : East : Shop No.8, West : Shop No.9, South : Other Property, North :Gallary.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be sub-
ject to the charge of the Edelweiss Asset Reconstruction Company Limited for the amount mentioned below and interest thereon.

Date: 11.05.2026

Place: Meerut City, Uttar Pradesh

e
II | |

& Edelweiss

Edelweiss Asset Reconstruction Company Limited

e frzal Rooonsiruction

THE LATEST
TRENDS
IN BUSINESS tye 1aTEST

New Delhi

TRE
TRE

Sd/- Authorized Officer
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PUBLIC NOTICE

[In terms of Paragraph 8, 8 and 10 of the Reserve Bank of India (Non-
Banking Financial Companies — Acquizition of Shareholding or
Control) Directions, 2025 bearing reference No. RBUVDOR/2025-26/340
DOR.HOL.REC.259/16.13.100/2025-26 dated November 28, 2025]

This notice is being issued by Agroha Finvest Private Limited (the
"Company’}, pursuant to the approval granted by the Reserve Bank of
India {"REBI"}for appeintment of directors on the Board of the Company.
BACKGROUND

AGROHA FIMVEST PRIVATE LIMITED iz a Mon-Banking Financial
Company registered with the Besarve Bank of India under the applicable
provisions of the Reserve Bank of India Act, 1934 having its registered
office at 412, Arunachal Bullding, 18, Barakhamba Road, Connaught
Placa, New Delhi— 110001,

The Company had applied to the Reserve Bank of Indla seeking prior
approval for appointment of the following persons as Directors on the

HEwEE g
[ enfirs wrfed) B, 2000 & P 17
i'i-.-"-.'_."F._"
i Frfery w1 U Qo f
T T § FTE e A A
grdTa P, et a2 B, i o, o
T B e fr [ e 2 o 1 B ol e
g, o et — 110003 & wrE
lzmatﬂmﬁﬁm, 2008 &7 g7 13 747
itftrer i e Prer, 2000 & Prey 47
#trrlﬁ‘fﬁ

I‘&mmﬂ'&ﬁrfﬂwﬁ R ol
| i T . 26, ST, S e
i, e e (o afys R,
, TR — 110035 ¢ Fer &, i Wt 1
IO - .- -
HH A 1 i T A e e
=i i ittt s, 2008 F o 13
& T e o o B 05 92, 2026 F
amfag i‘dcr oyt T o S O
rﬂﬂﬁm‘ﬂﬂmwmﬁ?ﬁ:ﬁﬁ"
ST U £ T e ] W
T i e e A
T o o s BT T AT G e
e Siveei & wfeT B e, 9
B {1.“:' & T IJ':-\:l "‘TI"H H Fﬁﬂfﬂ' H *
e it sy, apre i, few ot
wie H Il AW B & ane TOE w7 3
Fhafim B, Frssfafls ot av ddtr friter
T, et wrds, e o ofer et
g <frey Fen 1 ol sier & u gw o) vl
qﬂﬁmmiau TG A, 26, T, A e
efgm ofn, e gem (g ofim R
feeett, ree - 110035

gl Peysiien dtadfor wepvard)

I~ ST
warr: fowedt o q#ﬂwﬁm}
fiowie: 13.08.2026 HrardvT: 00348574

o 7-5-99, STEITRE, S Rt
rTraTer=e, ST AR - 530034

Baoard of the Company:
M=, Aditi

Gupta

Ms. Shilpi Gupta

RBIAPPROVAL
In terms of the applicable Directions,

letter bearing reference no, DEL.
4330 2026-2027 dated April 24, 2026,

the Reserve Bank of india; vide its
DOR.NEFCBL.IND, 5285/24-03-
has gramted its prior approval for

appointment of Ms. Aditi Gupta and Mz, Shilpi Gupta az Directors-on the
Board of the Company for a penod not exceading five (3) yvears from the

data af appointment.

The aforesaid appoinimenis shall become effective upon expiry of 30

{thirty) days from the date of publicatio

nofthis public notice.

Any person seeking any cianfication{s) and/or having any objection{s] in
relation (o the aforesaid appointments may write 1o the Company within
S0 (ihirty) days from the date of publication of this notice, addressed to
Mrs. Anju Gupta, Director, at the registered office address of the Company
or through email at agr_Ikgi@redifmail.com.

A copy of this nolice is also available at the registered office of the

Company

For and on behalf of

AGROHA FINVEST PRIVATE LIMITED

Diate; 12.05.2026
Place: Mew Delhi

Sd/-
Anju Gupta
Director
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POST OFFER ADVERTISEMENT TO THE EQUITY SHAREHOLDERS UNDER REGULATION 18 (12) IN TERMS OF
SEBI (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

JAUSS POLYMERS LIMITED

Corporate Iden’nﬂ{ ation Number (CIN): L?dEﬂﬂHH!ﬂﬂ?PlEDh hmiﬁ
Registered Office: Plot No. 51, Roz ka meo Industrial area, Gurg h Y.
Lontact Number: 0120 39 | Emall Address:
[_'_Ill MErs.cion

Open Offer for Acquisition of Up To 12,02.650 (Twelve Lakhs Two Thowsand Six Hundred Fifty Only) Fully Paid-Up Equity
Shares of Face Value Of ¥10.00/- Each | Rupees Ten) (The "Equity Sharez"), Representing 26% of The Equily and Yoting
Share Capital (As Defined Below) of Jauss Polymers Limifed ("Target Gompany” or “TC"}, at an Dffer Price of ¥ 16.05/-
Per Share (Rupees Sixieen point Zero Five paise Only) {'Offer Price’), Payable In Gash, Pursuant to and in Compliance
with The Securities And Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011,
and Subsequent Amendmenis thereto ‘SEBI (SAST) Regulations’ (“Open Offer” or “Offer”).
Thiz Ppst Offer Adverfisement iz being issusd by Grefex Corporate Services Limited ("Manager o the Offer™), on behalf
of M's. Wpize Brands and Lifestyle Limited {“Acquirer™) along with Mr, Adityva Chopra Person &cting in Concemn ("PAG”)
in compliance with Regulation 18(12) of the Securities and Exchange Board of India [Substantial Acguisition of Shares and
Takeovers] Hequiations, 2071, The Detaded Public Statement with respact fo the aforementioned offer was made on Tuesday,
February 10, 2026, in the Financial Exprass (English daily) (Al Editions), Jansatta Hindi (Al Edibions), Bavshakdi (Marathi Daily)
{Mumbai Edition}, Gurgaon Mail {Gurgaon) (" Newspapers'}.
Sr. No Particulars

1| Mame of the Target Company

Delails

Jauss Polymers Limited
hi/s. Noize Brands and Lifestyle Limited ("Acguirer”} along

2 | Name of the Acquirer and the PACS with Mr. Aditya Chopra person acting in concern ("PAG™)

3 | Name of the Manager to the Difer Gretax Corporate Services Limited

4 | Mame of the Registrar to the Ofer /s Beetal Financial and Computer Servicas Private Limited
Offer Details:

5 |a. Date ol Opening of the Difer: Wednesday, Apnl 22, 2026

b. Date of Closure of the Difer:
& | Date of Payment of Conzideration
*.".'-:;u sh;l.re: were fenderad .'J'.w'ung ftve Open Offer Period

pr e ey

? I}atmls of the .l.ﬂqumlmn

Wednesday, May 06, 2026
Wednesday, May 20, 2026*

Proposed in the OHer
Sr. No. Particulars Document Actual
71 (fer Price € 16.0%/- par share per ¥ 16.05/- per share par

Fully paid up equity share Fully paid up equity share

| __T-‘_.’_Ew Hﬁ.gqrggma number of shares tenderad 12.02,650 L-.Iil
7.3 | Aggregate number of shares accepied 12,002,650 Hil
o Size-of the offer (Numbers of shares multiplied :
74 by offer price per share) 1,98.02.533 N
75 Shareholding of tha Acquirar before NIL NIL

AgraamentsPublic Announcament (No. & %)
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Shares Acquired by way of Agreements (SPA)

7.6 | = Number 20,07, 754 Equity Shares 20,07 754 Equity Shares

L l £ % of Fully Diluted Equity Share Capital -43.471% 4341%
Shares Acquired by way of Dpen offer
7.7 | * Number 12.02 650 MIL
= % of Fully Diluied Equity Share Capital 26%
Shares Acquired after Detailed Public
Staterment
7.8 | * Mumber of Shares acquired MIL MIL
+ Price of the shares acguired
+ % of the sharas acquired
Post affer Shareholding of Acquirer and PAC
7.9 | = Number 32.10,404 20,07, 754 Equity Shares
= % of Fully Diluted Equity Share Capital B9.41% 43.41%
Prec & Post offer sharaholding of tha Public Pre-Offer Post-Offer Pre-Oller Post-0fer
730 | = Number 2617 21 14,15,171 26,17.821 26.17.621
| = % of Fully Diluted Equity Share Capital 56.59% 30.59% 56,59% 56.59%

8. The Acguirer along with its PAC severadly and jointly accept full responsibikty tor the: information contained in this Post
Offer Advertisement and also for the obikgations under SEBI (Substantial Acquisition of Shares and Takeovers), 2011

8, A copyof this Post Offer Adverltisement will be available on the websites of SEBI, BSE Limited (*BSE") and on National
Stock Exchange of India Limited (*NSE™) and the registered office of the Targat Company

10. The captalized tarms wsed but not defined in this advertisemeant shall have the meanings assioned to such terms in the
Public Announcement and/or Detailed Public Statement and/or Latter of Offer,

11. Thig Post offer Advertisement is being issued in-all the newspapers in which the DPS has appeared.

Issued by Manager to the Offer on behall of the Acguirer and PAC

i

GRETEX CORPORATE SERVICES LIMITED

Address: A-401, Foor 47, Plot FP-616, (PT), Naman Midtown, Senapati Bapat Marg,

Maar Indiabulls, Dadar (w), Delisla Road, Mumbal, Maharashtra, India, 400013

Tel No.: +31 2260308500 | Email: imlod@gretexgroup.com | Website: www.gretexcorporate.com
Contact Person: Mr Arvind Harlalka | SEBI Registration No: INMODO012177

CIN: L749990H2008PLCZ88128

Place: Gurgaon

Date: May 12, 2026 AdBiaaz

e watera: Higi, wie |, 2 Heee-2g, [;t'!-il'l-“IEECrEH (&)

REMINDER PUBLIC ANNOUNCEMENT TO THE PUBLIC ANNOUNCEMENT
DATED APRIL 22, 2026 AND LETTER OF OFFER DATED APRIL 25, 2026 FOR
THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

CROWN LEASING AND FINANCE LIMITED

[Corporate ldentification Number: LESS10DL19EIPLCDI1E6S
PURSUANT TO SEBI CIRCULAR NO, SEBIYHOMRD/DSANCIRIPI2016{110
DATED QCTOBER 10, 2016
Registered Office: H-1479, Chittaranjan Park, South Delhi, Mew Delhi - 110 015;
Lorporate Office: AE-5 ar-1, Salt Lake City, Kolkata - 700064, West Bengal
Tel, No.: #91=33 B 2153; Email; crownJleasingfigmail.com

This Remindes Publc -!-rmura:tl'-lur'ri Reminder PA") to Public Announcement dabed April 22, 20268
publshked i The Financlal Express, Engfish Daly, Al Editans and Janeatts, Hindi Dby, All Edons on
Al 23, 2026 and Latter of Ofar daled Apnl 25, 2026, % baing issuad by Mr. Anifoan Malh {Acguirer]

Favireg residental adoress sl AE 6, Snl Lake City, Tank 4, Sedfar 1, Bdharmagar, Kokasta - FI0HEL, one
of the memibars of promoier and prometar groug of Croen Leasing and Financa Limited ["CLFL®,
"Company™), ler providing exil aplicn fo the Public Shargholders i acoordance wih the SEEBI Circdar
Mg SEBEHOMRDDSACIRIPIEZEMEN 1] dated Ochaber 10, 2016 resd with SEBI Circalar b,
SEBIVHOIMAD/DEAICIRIP/Z01TIS dated January 05, 2017 and SEBI Cirgular He.
SEBIHOMROIDEACIF2M TET dated March 27, 2017 (“S8EBI Cireulsr™) far the acgiasikan
ihereinafer refared fo e fhe "Exit Offer™, "Offer™) of 5,56 440 Rily padLp eoulty sharss of R 10-
cath ("tha Equity Shares™) from the pudilic shamhoklers of (he Company al o price-of B5.J0- |"the
Oifer Price®) per Equly Share. This Reminder 8 ahould be read In canfuncion with the Pubkc
Armpuncaement ard Letierof Oflar and capitalizad berme used herain and nol defined shal have the same
rieaning as aenbad o them in e Puble Anpouncemeant and Letter of oifer,

1. BACKGROUND OF THE EXIT OFFER

Groram Leasng and Finanos Limiled 15 a-company ncampanaled uder the provtsons al The Corpanies
duct 1856 &= a publc imibed company dated 22nd Novemer, 18853 at ROGC Dalhi. The compary abtainad
corilizle tof comenencenen! of business 078 Decembar, 1983 The CIN of e Company is
LeSH100L18E3PLCMEEA], Presanlly, the Remslered Office of the Compeny siuabsd at H-1479,
Chitlaranjon Paek, Seuh Dalhi, New Dok - 1100019, Dely Irndia. The Gorporale Office of ke Company
Sthezlad ai AE-S, Sector-1, St Lake City, Mabata -T00054, Wast Bengal. The compariy has primarly
basan involved in [easng and hine purchasa and provided on lease or hire purchasa sandces of al
indusiral amd offices pant, equipment and machinery requered Tor marafactunng, processing,
transportaton and irading businesses. Tha company alse lant monay far businesses, b nol irvolved in
any harfing business, The campany's oparatkan has besn yitialy shul oo for the past 30 wears.

Az on the date of Remindar P&, The Authanzed Share Cepfal of the Company is R 200 G0U0HN-
(Rupees Twn Lroees Orly) divided mnle 20,00, 000 equity shares al B&. 1= sach aul ol which Bsued,
Subscnbed and Paid-up capilal of the Company is Rs.1,58.50, 000 (Rupsas One Crore Minety-Eighl
Lakhs Filty Thoesand Cely) draded mle 19, 000000 aquily shares of B5. 100 e Tulky peid and 30,06
equity shares of RsA0- each cul of which Re5i- each paid. The Promoters and promotes group
imchading Acourer) hoids 14 23 540 Eqaly Shaees repréesanling 72, 18% al Equaly Capital, The batince
& 56,460 Equity Shares raprasanting 27 82% of Equity Capilal are held by the Public shareholdemns of e
Company

The company was comsa aut with an IPOIn June; 1586, The corpany's equity sharés wars listad 8t Tha
Dafhi Stack Exchange Associadon Limbed {DEE}w.e.f. 06ih August, 1986 Tha comparmy’s equity shares
wera alsp ool listed &t LLP Stock Exchange Limited {UPSE™ w e | Manch 25, 1962

The LLP. Stock Exchange Limited is ceasas bo ba acd a funclional stock exchange a5 e same has bean
derpengnsed by SEBL yides its ardar ro, WTMREAMRDGAR09S dated June 09, 2015 ard &l
exclusive fated companis mcluding Crown Leasing and Finance Uimitad listad 8t UPSE are baing
placed al Dissemination boand (" 08") of Mational Stock Exchange of idia Lirnied ("NSE|

The Delhl Slock Exchange Limitad (*DSE") iz afsc ceaseas to be act 8 functional stock exchange as the
samp has bean de-récognised by SEBI vides ils omder no- WTMGR!SEB IR C-CEAN 17201 T-dated
Jermary 23, 20T

In terms of SEE| Crular, the axdhusivaly Isbed companies appeaning on the disssminafion board ar
urnder an pbigaton b secure lising an & Nationwice Stock Exchange)a) or sltematuely, the pramoters af
suchaxgiusivaly [=ted companies hava tha oplion of providing ext o its public sharsholders and reguirad
fa submmi e "Plan of Action®™ by June 30, 2007 16 Ihe detionaled slock exchange [In present case
MSE)L The Company wida it latter dated March 27, 3025 infarmed NSE that, tha Letter of Intant 85
sk by NSE tor providing auil Lo Bspubiic shareholdens was submittedan March 27 2025

fri terms of tha SE2I Circular, $hie Acquirer has spporied Inteligant Morey Managess Private Lmited
{"IMMPL"), SEE1 regislerad Categany-1 Merchant Banker [SE8| Regsltralion Mumbar BMOMI0T21685)
and empaneliad agan axperl vauenon ha paned of NSE, 23 an "Independent Valusr™ o detamins e
far yalue of the Shares and §o carmy aut the procass of Exit Offar. The Acquirer now saeks to Bcgure
556 450 Equby Shanss of lace wplue of B2 100- gach represeniing 27 82% al Equly Capllal of the
Company from e pubbc sharehaldars of the Compary. Subsequent o tha compiedion of $e process,
e Campan y shal| ks anapplicalion i NSE fof remaval of il ramee fram DE of NSE

This Reminces FA k= being Esued in temms of MSE Checklst ano pubdished in “Financial Express® (41
Ecllions] = heing e English Maliona Gaily and "Fmsalta™ - Hindi - (&0 Edilions) beng the Regiana
Language nawspaper of the region whers e P SE was located,

DETERMINATION AKD JUSTIFICATION OF EXIT PRICE

Iteligent Morey Managers Pridsie Lenfled wda cerificate dated Apnl 13, 2086 ("auation Reos’)
hava issuad a veluation report o determine the fair value of tha Equity Shares ol e Company. As per e
Valugtion Repor, te fair valug per equily shase of Ba 100 each of the Company wori gul o Fa 300 per
equity shara, Basad on the Vahuation Report. Acqurer is making an offar 10 acquire the Bquity Shares
frim The pubdic shargholdens & an Ext Prce ol B 300 [Rupées Thily onty) [CExt Price”} per Eqialy
Sharne of feoe velus of Rz 10/- sach, The Exil Prica has baen deteminad based on tha fair valua which is
arrivnd al by-agphang the Mel Assel Vakwe method and Profil Eaming Capacly Value malhod, The
‘alugtion Repar & avalsbie far inspaction &t the Canporale Offce of the Company duning affice hours
from thedale ol $ho Publhc Annauncemant

DETRILS OF THEESCROW ACCOUNT AND THE AMDUNT DEFOSITED THEREIN

The 1ot furd reguErament for the: Offer (assuming full scceplance) is Rs 1,66 93.800- (Rupees Jna
Crore Sity-She Lakhs Ninaty-Three Thousand Eight Hursdred i)

In.accandance v the Exit Coroular, tha Prometer end Indaperdent Valuer hes enterad into an Escrow
fugresemend dabid Apeil 22, J020 wilh Stale Bank ol Inda, constluled under thé Sale Bank al Inds Al
1955 hang its Cantral Offce ai Marman Poend, Mumiai and emangst ofhier platas and branch &1 SME
Branch, Mearab Wes! Bengal ["Escrow Bank”™) 1 lefms of which Bhe Ofarieg Pramedar his dpersd
Escrow Account wath the Escrow Bank. The Oflzing Promcter hias alsodeposited Rs 1, T00000H- (Rupees
G Lakh Seventy Thousard anly] being mans than 1% ol the bolal consideraticn pavable to the Escrow
Account onfanl 32, H24,

Further. b 2ffering Promebar has prowided a bank muarantes dated April 21, 2026 ["Bank Guarantea”]
I Facear of MSE Ter an aogregale amaurd al Bs. 170,00 000 (Rupees One Crors Seventy bakhs anly)
baing moee than 1005 of tha Tolal Corsidersfion payable wrder fhe Exit Cfar from Stale Bark of india,
corpihaed uder the Siale Baak af Inds Act, 1955 having is Cerdral (Hice af Marman Painl, Mumbad
and amongst othar pleces and branch al SME Branch. Howrah Wesi Bangal. The said Bank Guaranias
& bl bl i o ey Ity 2T 20T L, e Ln 1 ) i rce o o o closine of Exil Offer Panod
TIMETABLE FOR THE EXIT OFFER

EXAT OFFERCFEMING DATE [10.00 A

May 04, 2026 u-:--ma;.':
Mayy 15, 2026 | Friday |
Friday |

mn e o "mcm  m m  mom "En mn

A latter radlng the Pubic Sharehoiders b lendes thisy Shanes ("Offer Lotter”) cortaring |e neceqsan
forms &nd detsiled insSuchons Sor submiting e application form bas been dispafiched o the Public
Shaweholders on Apnl 28, 26 In case of noen=receigl of the Leter of Offer, such sharshaides al the
Comparny may download the szma from Merchan Banker's wabsite ia., ipotwessdinteligenigroup.orin,
Thie Publc: Sranibolders v Rolds Equity Shianes of S Compary and wish 1o lences S Equly Shands)
persuant (o the Exg Offer will be required fo submit $he duly completed Fomn of Acceplance cam
acknowigdgement. along wills reessany documens a5 may be specdied in the Ofker Letter, ta o BMPL
.a':am:'res.-a.‘r'HE.f-.E-ul:lng."d'n:l Floor, 25, Jawaharia Nehru Road, Kokete - THGET, Tal, Ma: +91-33-4065
Gl E-mail riiinbiigentgroup orguin', amibilinteligenigroup.ong.n, eiher by hand delivery or by
ragistered poat speed post’ courer 2t thedr own sk bebween 10000 A M K 500 PM. an any working day
ehuring the Ofar Pariod, 20a5 o reach on o befors exil ofer closngdalo e, May 15, 2026

PROCEDURE FOR SETTLEMENT

The paymend foe Equity Sheres accepbad under the Ext Cefer wil ba madie within fiigan (15} working days
frerm thie date of elosune of ExilOfer By wiy ol pany ordendamand drafl! ETLRINEFT of ary ather pérmifiad
eleciroric mode of fransfer. In cese of joind hekders, payments vill ba made in he name of the f752 holdar.
PROCEDURE FOR ACCORDING COMNSENT TO REMAIN AZ SHAREHDLDERS

Pubfic Sharsholders whi do nof wanl 4o tender their Equity Shares during the Exit Offer Panod and the Exl
Window Panod and ans wiling fa mman as shareholdar of $he Company may submil an undartaking
armanad o the Offer Leges,

DECLARATION BY ACQUIRER

The Acguirer undertakes that He shall acquire the Snares of Bia Publc Shareholders, wha haos nof offersd
trocer Sharas wndar Exil Offer Pericd, up o 2 paricd of ona year from e completion of offer at#ha same prica
delermaned by e bdependen Valer [Exit Windew Period), The prcedure o lenderng e Stanes
dhuring Exit Yiindiow Penod shall be same expapl the payment of consideratian, which shal ba released ona
manthly bases e, withia mesimum 15 aorking days of the end of e ndevant calendar maonth in which
Shares hane hean valkdly tendened by e Fublk: Snaehoklss (“hamthly Payement Ciyela®)

The Acquirar shall cestify %0 the: satisfaction of NSE thal aporoprisle procedune has baan followed e
provcing eoat & the publ shareholders of e Gompany, Subsequently, the NSE upon safislacion shal
ramove tha Compeny fom DB

This Remindar PA s issued by for and an bahalf of the Promaoter
Gl

[Ardrban Nath)

Acquirar - Member of Promoter and

Promoder greup of Crown Leaging and Finance Limsled

Dadn: May 12, 2026
Place: Kofkats

e

e e

epaper.jansatta.com
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